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10 Shri H M. Kaul (dealing with 
. USA/C~nada) 

Resident Director, 
Air-India. 

11. Shri J. p. Andrade. 
Deputy Director, 

International .Relations, 
Air-India. 

12. Admiral R. K. S. Ghandhi, 
Vice Chairman and Managi.ng 
Director, 
Shipping Corporation. 

13. Shri J. K. Mehta, 
Director, 
Liner Service, 
Shipping Corporation of India, 

14. Shri M. L. R. Punja. 
Executive Director, 
Industria] Development Bank oi 
India. 

J 5. Shri T. A. S Balagopal 
Industria lio.~t '( representi~g 
EEPC). 

16. Shri Vinod L. Doshi, 
Vice President. 
AIEl. 

] 7. Shrj JagU Tanna, 
Chairman, 
Gujarat State EXPort Corporlt-
tion. 

Petro-Dollar Assbdaace for Deye:op-
ment I'rojeds 

933. SHRI B. V. DESAI: WilJ the 
Minister at FINANCE be pleased to 
state: 

(a) whether it is a fact that a num-
ber ~f states are planning to send de-
legabons_Jo Gulf to explore the poSSi-
bilities ot securing petro-dollar a~'lis­
tance for development projects; 

(b) if so, wh-uter any direr.:th'e 
was iGsued' by the Centre to the States 
in this regard; and 

(c) how many States have so far 
sought the Gulf petro-dollar aid and 
the projects for which loan has been 
obtained and what are the conditions 
i:rnpOsed by the loan-givers? 

~'-THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
Yes Sir Some State Governmenbl 
exp~essed their desire to send d'elega-
tions to the Gulf to seek assistance in 
terms of the facility created for Oil 
Exporting Developing countries. 

(b) Suitable guidelines have been 
issued to the State Government$ em-
phasising the need to secure such as-
sistance within the context of Plan 
allocations and also the need to under-
take adequate preparatory work be-
fore delega tions can be sent for nego-
tiations. . 

(c) While some Pl'Ojects are undf:r 
various stages of negotiations or dis-
cussion, no firm proposal has yet been 
submitted to the Centre seeking ap-
prova] 

Nationalisation of ViJay MaD.,.dur-
iDg Private Limited, BadDera, 

934. SHRI R. K. MHALGI: 'Will 
the Minister of COMMERCE be pleas-
(:'d to state: 

(a) whether Government have 
taken a decision to nationalise the 
Vija,'" Manufacturing Private Limited, 
Badnera, District Amaravati (Maha-
rashtra State); 

(b) if 'JO, the details thereof and 
when the decision has been taken; and 

( c) if not the s'Pecific reasons for 
the d'eh~y and when the decision js 
likely to be taken? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERC:I (SHBI 
P. A. SANGMA): (a) to (c). Gov. 
ernment of India have informed the 
Government of Mgharashtra that the 
latter is legally competent to nationa-
]jse industrial undertaldn&\3. It is for 
the Government of Maharoshtra to 
take further action. if any, in the 
matter. 




